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SHRI BHUPESH GUPTA: Therefore I
say that this motion should be included.
Let the Government come out with a
motion of its own if it likes to justify its
conduct but let us have an opportunity to
examine how the emergency measures
are being administered in the country in
the different walks of life, what abuses
are taking place, whether rially for build-
ing up defence you nec-d extraordinary
measures like the emergency powers or
we can carry on the task under the
normal provisions of the Constitution.
These are matters of fundamental
importances and should be discussed in
the House.

SHRI SATYA NARAYAN SINHA:
The hon. Member, I think, already has
had his say. So far as we are concerned,
we have not received any such notice
about it.

Suw BHUPESH GUPTA: We have
given.

SHRI SATYA NARAYAN SINHA:
You might have given. You have not
given to us. You might have given to the
Secretariat. It takes some time. It has not
reached us so far.

THE DEPUTY CHAIRMAN: I am told
that it has been admitted only today

SHRI BHUPESH GUPTA: I am very
glad. He is right.

THE DEPUTY CHAIRMAN: It will be
looked into.

SHRI BHUPESH GUPTA: I am very
sorry that he has not received it but
Madam, I would request him through you
that this whole question should be
seriously discussed i, the House in the
light of the very many criticisms that
have been made about the continuance.

THE DEPUTY CHAIRMAN: It has
been admitted by the Chairman and it
will come in due course .

SHRI MULKA GOVINDA REDDY
(Mysore): Madam, last week the Minister
for Parliamentary Affairs gave us an
assurance that time will be found during
next week for discussing the food
situation and the sugar situation but no
mention has been made now by the
Minister.

SHRI SATYA NARAYAN SINHA:
The Food Debate will be taken up on the
9th. That is the date we have fixed for it

THE DEPUTY CHAIRMAN: The
House stands adjourned till 2-30.

The House then adjourned for
lunch at nine minutes past one
of the clock.

The Hous, reassembled after lunch at
half-past two of the clock, THE VICE-
CHAIRMAN (SHRI M. GOVINBA REDDY)
in the Chair.

THE REPRESENTATION OF
THE PEOPLE (AMENDMENT)
BILL, 1962—continued.

SHRI AKBAR ALI KHAN: Mr. Vice-
Chairman, when we adjourned for lunch,
I was explaining that so far as I could
understand, the object of the measure
brought forward by my hon. friend, Shri
M. P. Bhargava, is that public attention
should be focussed on the question of the
return of financial statements, that these
statements are not at all according to facts
and that this provision of law makes
honest people submit statements which
are incorrect, and therefore, we have to
think of ways and means of dealing with
this problem, at the same time keeping in
mind the fact that there should not be
absolute licence and freedom to spend
any amount, because that will also hurt
our democracy. I am sure my hon. friend,
while replying to the debate, will clear up
this issue, because the fact that he has
asked only for soma
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deletion has led to some comments on
this side of the House.

While discussing this question, Mr.
Vice-Chairman, certain general issues
have been brought in. Although the
purpose of the Bill is a limited one, the
question came in of the policies of
parties. The question was also brought in
that though there were days when even a
lamp post could be got elected on the
ticket of a party, according to Mr.
Bhupesh Gupta, even the Qutab Minar
cannot be got elected these days leave
aside lamp posts. So, these discussions
6eem to show that there is some
confusion in the minds of hon. Members
while discussing this matter, if I may be
permitted to say so. It is true that during
oUT freedom struggle, the one sacred idea
during that struggle was to get rid of the
foreigner and the foreign rule. Obviously,
as the Congress had achieved that free-
dom, there was unbounded sympathy and
consideration for the Congress.

But now the situation is entirely
different and I have no doubt that parties
now should have very clear and definite
policies. That is number one. The second
thing required is the implementation of
those policies, and thirdly, according to
the changing circumstances of the time,
these policies also should undergo
changes. Unless these things are there, I
don't think any party or any person can
stand the test and the public, the voters,
will not return him unless his party is
very clear about these things. The
Congress has accepted the challenge of
the time and has taken into its hands the
question of removal of poverty. The
Congress has taken into its hands the task
of doing away with all the miseries of
ignorance and poverty. The Congress has
taken into its hands the question of
illiteracy and many other questions. Now,
obviously, there will be clashes. With the
best of intentions, the Congress thinks
that as poverty is abominable and dread-
ful, we must move with the greatest
possible speed. Our friends (if the
Swatantra Party also with the best of
intentions, say: "No. We must go
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slow. You are going too fast." And our
friends from the Communist side say,
"No matter what means you adopt, you
go with the greatest speed, irrespective of
the methods you adopt."

So, in this difficult situation, Mr. Vice-
Chairman, we have to pull through. So
these factors are not limited only to the
question of what amounts are to be spent
and what amounts are not to be spent.
These are the challenges, I entirely admit
*T am not one of those who say that there
are no black sheep in all the folds. There
are people who do not stand up to the test
and they have fallen down and any ruling
party will have this kind of difficulties.
But I want to emphasise that justice is, of
course, the supreme consideration and
justice requires the elimination of
corruption, the elimination of favouri-
tism, the elimination of all those factors
which go against justice.

Another factor which it is absolutely
necessary to be kept in mind is that it is
not enough if we have only a clear and
definite policy, but its im-plementaion is
also equally important. And in this
respect, I feel, Mr. Vice-Chairman, that
we are failing on both sides, on the side
of the non-officials and on the side of the
officials. On the side of non-officials we
think that everything is clear, that the
people know for what the Congress or
any other party stands and we are very
much complacent and we do not take the
trouble to go to the peop”™ and explain to
them our policy, explain to them our
work and thus create confidence in them.
And then, on the side of the officials,
there is the lack of a sense of urgency.
Our officers, evem at the highest rank,
move as if they Were living in the time of
the Britishers. They do not appreciate
how fast we have to go, and , pro”em that
should take half-an-hour they take weeks
to solve, going in the same complacent
way. These are the problems which our
parties have to face. They have to stand
this test. If they are to face these
challenges, they shotfd have  definite
policies and they will
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[Shri Akbar Ali Khan.]

have to implement those policies with honesty
and integrity and with every possible effort so
that no misgiving is created in the minds of
the public. And as it is generally said, no
question of "licence-permit" should influence
the people in taking any decisions.

These are the things which every party will
have to face and only those parties which
stand by their policies and implement them
will be returned by the voters. The people will
not take the matter lightly. I entirey agree that
in order to win the confidence of the people,
in addition to tightening up of our election
procedure, we have also to see that our moral
stature, our intellectual stature and the stature
of our service to the people, are also kept up
as high as they were kept up in the days of the
freedom struggle.

With these words, Mr. Vice-Chairman, .1
give my qualified support to the motion,
qualified in the sense that I hope the hon.
Member will clear up the point as to whether
he wants to delete the provision entirely or
not. If it is entire deletion, then I do not
entirely agree with him. I do agree with him
that on this question the opinion of the public
should be elicited, views have to be
entertained and then, ultimately, this august
House and the other House will come to the
right conclusion. Thank you.

SHRI DAHYABHAT V. PATEL (Gujarat):
Mr. Vice-Chairman, I think our hon. friend,
Mr. Bhargava, has done a distinct service by
tabling this motion for it gives this House an
opportunity to express its views and to point
out the way the country has been drifting
since independence. As was rightly pointed
out by my friend, Mr. Bhupesh Gupta, when
we began, it was the high criterion of sacrifice
and service that influenced the voters in the
elections, but after fifteen years of power and
the same party be'ng in power, things have
changed and for this the party in power must
take its
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full share of responsibility, particularly for not
agreeing to the united demand of all
opposition parties that limited companies
should be prohibited from making donations
to political parties. I am aware that there are
honourable exceptions on the other side also,
people who feel that way, but the party as a
whole voted for itself to be in power with the
help of money. That let the cat out of the bag.
The hon. Shri Jairamdas Daulat-ram pointed
out the things as they were, how they were
when we start-ted with these elections and, 1
think, he gave us a mild warning pointing out
the threats and how things are moving today. |
do not know whether, in the opinions that we
will get because the motion is for circulation
of the Bill for eliciting opinion, we would be
able to get a correct picture of what the people
feci or get only a picture of what the Chief
Ministers feel.

Sir, I am sorry I have to repeat the oft-
repeated example but that is the way the Prime
Minister goes on praising again and again. I
refer to the State of Punjab. One election
petition against the Chief Minister of the
Punjab was not heard at all till the term of the
Assembly was nearly over and the second
election petition has not so far been taken up
even after two years have passed by Is this
how elections are going to be conducted? Is
this the way you build up confidence in the
people? Is this the way of having free and fair
elections? ,T do not know whether we will get
the opinions of the very same people who are
responsible for this state of affairs? Surely, an
election petition is a thing that can be dispos-
ed of very very quickly but in Punjab
everything is suited to the person about whom
there are so many complaints and when the
complaints are to be investigated, there is a
long preface of certificates by the Prime
Minister given to that very person. What hope
there is for democracy, what hope there is for
justice in such circumstances, 1 leave it
to this.
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august House and the people of this
country to judge.

In this world, a° all religions parti-
cularly in our country, point out there is
always a tug of war between the forces of
the good, what we may call the moral
values, and the forces of evil, what may
be called between the Devil and the
Lord, we may call it Khuda and the
Shaitan. This tug of war has been going
on for generations. Under Mahatma
Gandhi's leadership this country was
trained to look to the moral values,
sacrifices and what is intrinsically good.
Under his leadership and guidance we
have enshrined in our Constitution this
fact and our motto is Satyameva Jayate.
With deep humility, may I ask, where is
satya today? Do we have satya in
Parliament? Do we not have repeated
instances of Ministers giving utterly fals,
replies without any remedy to the
Parliament to ask why such replies are
given? Where is our dharma going, may
I ask? ,It is necessary

SHRI AKBAR ALI KHAN: You will
agree, Sir, that Members also make such
remarks.

SHRI DAHYABHAI V. PATEL: 1 do
not dispute it but, unfortunately or
fortunately, Members are not in authority
and the only thing that they can do is t,
raise their voice and pont out this but
those in authority should not give up this
principle and belief in satya but should
set up an example. Then they would get
better support of the House and then it
would be difficult for any one not to
disregard that high principle. But when
people in power and with such a big
majority ignore this, how can they blame
the others who are handful? J ;m not de-
fending them and I do not believe in
defending untruth under any circums-
tances. I stand for trulh every time but I
am pointing out that there is such a large
number in authority who persist in using
untruth as a means of misleading
people, misguiding the
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country, it does not lie in their mouth to
blame people who have to do so and who
do not have all these. I do not justify it; it
is wrong on all sides but it is much more
wrong when it is done by people hi
authority, by people who have so much
behind them.

When this Bill comes back with the
opinion of the people, I hope it will not
come back only with the opinions of the
Chief Ministers. I do not know whether
we are going to get non-official opinions
also side by side with the opinions that
we will get from the State Governments.
We should try to make an effort to get
non-official opinion, from the
universities, from independent bodies and
even from people who conduct business
and commerce and industry. I know also
that the opinion of the people in business,
commerce and industry is going to be
influenced by the Government because
even though they have money, they have
to stand in a queue and perform arti
before the Ministers and their officers for
licences. They cannot do a thing today
without a licence and if they displease the
Ministers, they will have to shut their
shop, incur loss and then they will come
in for criticism both from their share-
holders and from ihe Government. Who
in business is prepared to take that risk
today? So, people in business and people
who have got large stakes will only say
what Government wants them to say.
Therefore, 1 am inclined to feel that
opinion on this subject would be freely
available from Bar  Associatons,
universities and independent bodies who
have not necessarily got much to do with
Government. Is the purpose of this
eliciting of opinion going to be getting
opinion from such people also? Perhaps
this would give us some means for
making up our minds when the measure
comes up for discussion again before the
House.

There are the forces working in this
world of money; equally true, there are
forces of violence and today the forces of
murder, of hate, of violence, have  been
sugarcoated in the
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language of democracy. We have seen
how they have worked in many places all
over the world. ,1 hope the purpose of the
sympathy that is expressed for the
democratic forces, for free elections, is
not going to be allowed to be misused by
such forces but that this country, this Par-
liament—May God grant light to it—
would see the true path that the Father of
the Nation gave us and when this comes
up for reconsideration with the opinions
for which it is being circulated, we will
have something to think about and the
country and the Parliament would have
thought about it on those lines. Thank
you.

SHRI N. M. LINGAM: Mr. Vice-
Chairman, Sir, I welcome this opportu-
nity provided by the introduction of this
motion for a general discussion on
election procedure in the country. It is
true that the motion merely seeks to elicit
public opinion with regard to the
proposal for deleting the provisions in the
Representation of the People Act
requiring filing of election expenses. In
the course of the discussion, Sir, very
many vital issues with regard to elections
generally have been raised. It is true also
that some of the observations made have
vital links with the motion before the
House.

Siry the House will recall that we have
been through three general elections
successfully with adult suffrage. That is a
great credit to any country, and especially
to a country like India where nearly 20
million -people went to the polls. We can
rightly say that we are the lagest
democracy in the world today but on a
review of the three general elections that
have taken place in the past we find
certain trends working in the m country.
One is that the electorate is getting more
and more educated. I do not refer to the
spread of education in schools and
universit'es covering mor, and more
people in the country. 1 refer to the
political education,
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thanks to the increase in the number of
periodicals, dailies and other media of
mass contact. So with forces working for
dissemination of information on an ever
increasing scale the individual is
becoming more and more aware today of
the issues on which he ia called upon to
decide. That is a very welcome trend
indeed.

Then Sir, the population of the country
is also increasing. We are growing at the
rate of 2| per cent, per annum with the
result that the strength of vthe electorate
in every constituency is increasing. For
instance, the strength of the Lok Sabha
being fixed at 500 under the Constitution,
the number of voters in each constituency
goes on increasing every five years. In
1952, if I remember right, the average
voting strength in a parliamentary
constituency was of the order of 3i to 4
lakhs. Now, it has risen to more than five
lakhs. At this rate unless we change the
total strength of the Lok Sabha the electo-
ral strength of a parliamentary consti-
tuency after ten or fifteen years would be
one and a half times nearly of the present
strength. So this question ia also
contributing to the general problem of
conducting elections on a vast scale.
Even as things were in the beginning, that
is, 1952, when we first plunged into
general elections, our constituencies were
probably the biggest in the whole world
taking all the countries in the world into
account. The United Kingdom has a
population of 50 millions and only one
legislature and the strength of their
Parliament —Mother of Parliaments—is
more than 600; that is to say, the parMa-
mentary constituency in the UK. la
smaller than even the Assembly cons-
tituency in .India. That is the position,
whereas in our own country it fe five
times the strength of a parliamentary
constituency in the UK. [THE DEPUTY
CHAIRMAN in the Chair]

Now, take the world picture as a
whole. If you take into account the
developing countries, the only stable
democracy is to be found in India only.
In other places we have demo-
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eraciea called under various names;
guided democracy in one place, basic
democracy in another and people's
democracy in a third set of countries and
so on. Full freedom and democratic
practice is to be found only in our own
country. And since this is a copy of the
practice followed in the advanced
democracies of the world, it is useful to
compare the election procedures in the
advanced democracies and those in our
own country. And the very fundamental
difference that strikes one when we
compare the election procedures in the
two sets of countries is that educationally
we are backward and secondly the
strength of our constituencies is very
large, many times larger than that in the
West. But as I said, we are trying to catch
up with the West in the matter of
education of the electorate and it will not
be very long bei'ore we can say that our
electorate is fully educated. It is with
regard to the strength of constituency that
the House and the country is concerned.

Representation of the [ 29 NOV.

3P.M.

Madam, much has been said about the
power of money in influencing -elections.
I shall come to that aspect a little later. It
does play a very important role in the
conduct of elections today. Quite apart
from money—money in the sense that it is
used to buy voters—what is the extent of]
resources necessary to organise an
election campaign in a constituency of the
size of a parliamentary constituency in
India? If you have to appoint agents, if]
you have to contact voters in the entire
constituency, if you have to make the
other arrangements necessary for a
successful election campaign, the cost
would be beyond the means of an ordinary
middle-class man and this expenditure for
organising an election campaign is on the
increase, that is to say, if decent people
fight elections and if they do not resort to
any malpractices just to organise the elec-
tions, just to come into contact with the
people, they require expenditure
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which would be far beyond their means.
That is the prospect we face today. Now,
in addition to such a situation, one has to
face formidable opponents backed by
money and there is a lot of unaccounted
money, not to speak of anything else. At
present there is a lot of unaccounted
money in the country which according to
Prof. Shenoy runs to the tune of Rs. 700
crores. When one contemplates such a
prospect, it is easy to see that either
money wins or people without means
cannot stand for elections. It means one
of tw, things. So, that is the prospect.

It is this prospect that is leading the
country to all kinds of evils. Well-
meaning people come forward to take part
in general elections in the country and
participate in the democratic processes by
which the country-is governed, but then

they are up against  insurmountable
difficulties). The organised parties
naturally go about collecting funds
because they cannot set up only the

monied clasa of people for elections. It is
in this context that companies are also
allowed to contribute to the election funda
of parties. I do not defend the practice. It
is the state of things obtaining in the
country today. In such a state of affairs,
when money is sought from all sources,
money is riot given freely. It is not given
from altruistic motives. The giver
expects  something in return and ther, is a
chain reaction.  Standards fall and what is
called corruption  becomes rampant and
affects all layers of the society. We cannot
shut our eyes to this state of affairs. And
elections ar, costly when ur
constituencies are big. Elections become
beyond the means oi the decent citizen.
And when he relies on parties for collection
of funda from outside, such a state of
affaire will necessarily ensue and when
the very process by which we try to lay the
foundations of a democratic apparatus in
the country is vitiated by this practice,
then it is no wonder that corruption
affects all department* 1  of life in the
country.
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[Shri N. M. Lingam.]

So, I feel it is time that Government
reviewed the entire election procedure,
not merely this question of deleting the
clauses requiring the filing of election
expenses in the Representation of the
People Act. T do not know what the
thinking of the Government is on the
question, but if they have gone through
the Reports of the Election Commission
after the last two general elections and if
they have seen the after effects of the
general elections, the happenings during
the elections themselves, they will
realise—and I have no doubt that they
have realised it already—that the trends
that are mani' festing themselves are not
healthy, are not conducive to the proper
growth of democracy in the country.

But then, how is one to reduce the
power of money in influencing elections?
Previous speakers have said and, in
particular, Mr. Bhupesh Gupta has said
that a day should come when the ordinary
citizen, the peasant, the artisan, the
common man should he able to sit as an
hon. Member in this House representing
the vast majority of people in the country.
That may be a distant ideal and there may
be differing views on this question, but
then we are primarily concerned here with
the problem of eliminating corrupt
practices engendered by the rising cost o*
elections and the growing electorate. He
was visualising a state of society where
inequalities would have been reduced to
the minimum and in such a society
everybody would have equal
opportunities to spend or not to spend.
But then, democracy will not flourish by
merely levelling down a society to a low
level. The House will recall, in this
connection, the famous observations of
the then President of the Constituent
Assembly, the late Dr. Rajendra Prasad,
when he said at the conclu-. sion of the
labours of the Constituent .Assembly that
he had two regrets. .One was, he trembled
to envisage a situation where because ("
adult suffrage a set of fools sitting in the
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highest forum of the land would frame
laws to be interpreted by a set of most
brilliant judges sitting in the Supreme
Court. That is an e*t" ™ position. We want
democracy to be of a very high order and
at the same time we want the process
through which such a democracy is
established to be pure and wholesome. |
feel that the time has com, for the Gov-
ernment to set about thinking seriously
how best to bring about such an election
procedure. Unless the Government takes
the initiative itself or gives a direction to
the Election Commission to go about this
business, it will be too late before the next
elections which are fast approaching. As I
said, the problem is snowballing after
every election. Now, with regard to the
motion before the House, it is extremely
limited in scope. If the intention of the
mover is to see that there is absolutely no
obligation on the part of anybody to file a
return of election expenses, which, in
other words, would mean that the sky is
the limit for getting a seat in Parliament
or in the local legislature, I do not think
that people would agree with such a
prospect. It gives the power to
unscrupulous men, men who have made
money by means fair or foul to fight the
elections and not be accountable for the
way in which they won the election. I do
not say thereby that the existence of this
provision in the present Act is a check on
the tendency to spend money freely and
buy votes or to indulge ‘Jn corrupt
practices in elections. There is no simple
solution to a matter like this. I feel very
tempted to say that one of the methods to
circumvent or rather to solve the problem
is to resort to indirect election to
Parliament. But I would not hazard that
suggestion before this august House
because our pride has been that ours is the
largest democracy, that th, highest forum
in the land is directly elected by millions
of people. So, one hesitates to
compromise with this process by which
representatives have been sent directly by
millions of voters all over the land. But
that does
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not mean that the problem could be shelved or
that we should rest satisfied that there is no
solution to the problem. It is more than
collecting money from individuals and compa-
nies. It affects the entire fabric of vast masses
of the people, in fact every adult in the land
and, as [ 3aid, it has repercussions on other
depart-*" ments of life in the country. So it is
the duty of the Government to see that our
election procedures give rise to the least
abuses and that the processes by which our
representatives are elected are above criticism
and above reproach. That calls for the best
genius of the Indian people to evolve the
pattern suited to our country. We need not
imitate the practices in the West hi every detail
in this matter. Ours is largely a copy of the
practice that is followed in Westminster in this
respect, but the conditions under which we
function being vastly different, it is up to us to
evolve a system which would ensure that not
only the election expenses are kept at a
minimum, but also that proper and intelligent
people are returned to the legislatures of the
country. So I would request the hon. Minister
who is representing Government here to
realise that the matter before the House is not
so simple as it looks. That is a very very small
part of the election procedure, this, obligation
to file the election expenses or not to file it.
Many more vital questions are involved and
their solution brooks no delay.

Now, the view has been aired here that
once the curb is removed, ;here will be a
tendency to indulge in greater abuses, and
however defective in its effect the curb may
be, it does act as a restraint on election ex-
penses. I do not see aye to eye with such a
view Madam. Once in an election, a man
loses sight of all fair play, a candidate thinks
that all is fair in elections as in love and “*-
His sole aim is to see that the election is won
somehow. That being the human psychology
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SHRI SHEEL BHADRA YAJEE: That is
Chanakya niti and Krishna niti also.

SHRIN.M. LING AM: My friend is quoting
scripture in support of this. That being so, the
removal of this curb, namely, the reqirement
to flit an election return is not going to make
much difference either way. I would certainly
oppose it if this is all the electoral reform that
the Government is contemplating. The op-
portunity given by my friend, Mr. Bhargava,
with regard to the review of this provision
relating to the filing of election expenses
should open the eyes of the Government to
the need for re-examining the entire electoral
law, and the time for it is now. That is my
stand. We may circulate it for eliciting public
opinion and opinions will naturally be divided
on this question. It is easy to see. I can very
well visualise what the opinion will be after
some time. Some opinions will be in favour,
some against, and the position will be much
the same as it is today. It is not going to solve
the problem if the Government does not come
to grips with the problem, nor is reference of
this matter to the public going to solve
anything. Even on fairly clear-cut issues,
when once it is referred to public opinion,
there will be different views, and that is our
experience. We have seen it. So that is not
going to throw more light on this question.
That is my humble submission. But at the
same time this motion before the House does
give an opportunity to review the entire
election procedure, because election practices
in the past three elections have given rise to so
many evils and have been the subject-matter
of discussion or criticism of the Government
in one form or another. So. I am not very
enthusiastic about the motion itself unless the
Government is prepared to go further and
review th, entire electoral law.

SHr1 SHEEL BHADRA YAIJEE: Suggest
some remedies.
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SHRI N. M. LINGAM: My hon. friend
is egging me on to suggest remedies. It is
impossible to suggest remedies off-hand
to a complex question like this. Full-
fledged democracy to function in a
country like oura with its complex and
complicated aspects of life, is itself a
miracle. So, there is no short-cut to
evolving a procedure which will satisfy
our aspirations in keeping with the
highest norms of democracy. But we
have to set about thinking about this
problem very seriously. At least we
should see that election as a source °f
corruption is eliminated. If this is done, *
other forms of corruption could be dealt
with more easily. .

Representation of the

We believe in perspective planning.
We think of our state of economy for ten
or fifteen or twenty years and we plan for
these stages. I feel that it is necessary to
think ahead about the mtate of our
elections in the coming ten or fifteen
years, indeed till the end of the present
century when our population will be
nearly double. De-mographists say that
th, world population will be t"i*® of what
it is today at the end of the present
century. That means that the population
of our country will also be doubled. Then
the problems of organising elections,
campaigning for elections and ensuring
success for democracy are going to be
much more formidable than they are
today. So, I would be most happy if the
Government gives an undertaking that it
is seized of the matter and that it is going
to review the whole situation, although
with regard to the present motion before
the House it is going to elicit public
opinion. That is innocuous enough, and I
have nothing to say for or egainst but it
means precious little.

I only wanted to avail myself of
this opportunity to impress upon the
House and the Government the need
for reviewing our electoral law so
that our entire body politic may be
clean and healthy. T

PROF. A. R WADIA (Nominated):
Madam Deputy  Chairman, I cannot
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but admire the courage displayed by Shri
Bhargava in bringing forward this Bill. m
It certainly shows hU honesty of purpose
and his keen appreciation of the problems
before our country. The object of limiting
the electoral expenditure is very simple.
The object is to enable a man of modest
means to stand fo, election. Even the
limit of Rs. 25,000 is by no means a
small amount; it will certainly preclude a
poor man from standing for election. But
I must congratulate Shri Bhargava on his
very convincing speech in which he has
shown that candidates are not honest in
declaring their electoral expenses, that
most of (he candidates spend much more
than Rs, 25,000 and yet pretend that they
have spent only up to Rs. 25,000. It
certanly shows a moral decay, a definite
degeneration, in our public life.

I was very much impressed by the
speech of my friend, Shri Jairamdas
Daulatram, when he emphasised the
importance of moral values in public life.
Thus the problem reduces itself to a
choice between two things— a high
democratic principle on the one hand and
the exigencies of practical politics c-n the
other. Unfortunately, the economic
system has developed in such a way,
especially, in this country that a wide use
of licences is practically forcing all busi-
nessmen to give large sums of money to
the party in power. It is in their self-
interest. Everybody knows that an
immense pressure is being put on all the
companies and wealthy individuals to
give as much as they can to the party in
power and th, businessmen respond,
whether willingly or unwillingly; to this
call because they know that unless the
support of the party in power is there
they will not get the licences. And it is
impossible for any person today, un-
fortunately, in India to carry on his
business without licences. This whole
system of licences is the root of cor-
ruption. Only the other day, just a
fortnight ago, I was talkingto a
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very wealthy businessman in South
India, and he admitted that he S7as
paying fairly heavy amounts to the
Congress Party. It is natural because his
business interests demanded that he
should keep the Congress bosses on his
right side. But he gave m, a shock when
he told me that he had also to P*y
something to the Communist Party. It is
very paradoxical. But the reason is very
intelligible. (Interruption). He was afraid
that the Communists would create troublt
among the labourers and they would
foster strikes and, therefore it was a part
of his policy to keep the Communists
also, if not all very much on his right
side, at least some on his right side-

Representation of the

Now, that certainly shows the (extent
of decay to which our public life has
sunk. I se, no reform possible except the
introduction of very high principles of
morality. Whether it ia possible at the
present stage, I really do not know. But
one thing is clear that if this Bill is
referred to elicit public opinion, it will
create public opinion. I think most of tine
people who vote have not got the
slightest idea as to how much the
candidates are spending. Personally—
although I can claim to be an educated
man—I had no idea as to how much was
being spent on elections till I came In
contact with people who had spent
money on elections, and I can understand
what a great strain it puts on the people.
It means that for democracy to be saved
from the monopoly of the rich, we must
limit election expenses. At the same time
to do away with all limit is also a very
heroic remedy. In fact my first
impression, when I went through the Bill,
was that Mr. Bhargava wanted t, throw
out the baby along with the bath water,
and I am afraid that may happen, so that
the issue is very confusing, and I share
the difficulties experienced by my friend,
Mr. Lingam, and so many other speakers.
But I do feel that by accepting the
circulation of this Bill we shall be able to
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find out what the public opinion is, to
inform the public at large as te what are
the implications of moderm democracy.
It is true that democracy is the best type
of Government. But we are finding that is
also the costliest type of Government.
Now this expenditure need not be
grudged if it really contributes to the
advancement of the people. But if it tends
to make the rich richer and the poor
poorer, there is something wrong with
that democracy. This is what we have to
guard against, and I personally, would
welcome the cultivation of public
opinion in this respect.
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AT FIALT ®1 AAT GH | UF THA
e & 2w @3 Anr wuAr foeer-
frai 1 awE wyv 99 qarfas w9
w3 | & 7@ @ fE gam & gwra
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=T W AT ¥ 91T FTHIL T 48 FAT
wig f awa oA @ w & W
T F1 THAFAT & T § T 6
TIH FIA T TEC@ g | AT T F
I AT AFEA A T o F @
FT WA} TZ N F &9 g wifgy

I
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&< grar g e Afafadfadt i
H uw IEEEATT & qo FATT ¥ AWT
dr g W99 GF WY gl oA g 0

HEATE AAT
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T GF TIAT WA AT HIT AT A
9 @ |@IF T WA | WA AITRT
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FT &H FAL TH FA IO | W
fgrgeam & 3o wTrE WA € A
FATT 7 WAAAT AT WA A 53
g w1 Afere g8 1 F g
A AT ST R oawAr g fe
W o FUT K A AW@ @
o W FE gwiT €1 0h &
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w W1 e i eavfew w21 oEw
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Tgar & | safwa & wg - @=t w9
g & =nfed | 9 @l T oAaw ¥
F0 A Al awar fwurT wE § 0w
Fer frdea v & | Wy FA § frdes
g & A1 FwEr afoe 724y gom B
3w e &1 fawer 1 &iforor 25 oF
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aw 1 Z % g 78 w=ul a1 § s
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aet wrar For # g frdeai 7 w2
F9, TMH A9 F4 | AT T F AL
frdraal & a7 1 a9 &7 WET 79
ST & | WA FHIT AT FEAT E,
gaTe famr % i1 war &7 A § Ay
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780 RS—4,
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B goa 93w F mifeand 8
# % aql 7% # 7 @ §
femr & af 39 @ femr afew
AT A oF AT ) oww oag A
aad fr frm 297 gw w1 #feEz
fafeg &7 & 99 a97 7g sutq §
a3 @1 7 F a8 e 9F a9 w2
qFAT | wfeeT F A9 oOF FTHA AET
g A1 ATl & 99 98 999 qraq
g f& ag feow 4% == &¢ 9%, a7
Y W THT AV G, 6 7 G40
g oar af, wawr 9@t & feAar Fw
a2, fraa 98 A0 9Far | T aww
aral &1 gw arEa £

oft Wew Aifaeg TLE 97T 47 WA
# w77 9% avar & ar 74

o7 FARFIT ATCEAW ;. TE T 77
wgfoag ew a8 ) wife g1
TAAAT ATAAT & | FW qZ 4T ArA4A §
fim g% Tt foarwa 3@ &7 F19 FET
gl

Sart M. P. BHARGAVA: Merit be-
comes secondary,

Surt DEOKINANDAN NARAYAN:
That is what I have said.

Al AL Fgd ¥ ATAT 48 ¢ 5 w7 9=
% afez w1, Sarmrd &1 & aAa
TE 30 AEAAF AT 0, TA 5 TE
grar i miferarie mfy § quEsEt 9
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T AR F T AT 9F T & ) AL WA
Far g fF 97 91 gw 2t aedt S A
T VR, AfR W FET AENT a9
feser st | @ &< oF W 1 g
ALGIEGEACE AT E TSI
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o SAAT HT aqAAT ZET, T Qe
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SHRI MULKA GOVINDA REDDY: Mr.
Vice-Chairman, the House is really thankful
to Mr. Bhargava for having given us an
opportunity to discuss this very important
question. The question of election expenses is
one of the important questions in the electoral
systems of our country. We have had three
general elections for the Lok Sabha and the
State Legislative Assemblies and we have
gained Some experience after having gone
through these elections. As the hon. Member,
Shri Lingam, has put it, the number of voters
in the constituencies for the parliamentary
elections has increased. So also the number of
Voters in the Assembly constituencies has
increased.

Therefore, it is time that we review the
whole situation afresh. When the number of
voters that the candidate will have to approach
is larger than what it was in 1952, then
naturally, he has to spend much more than
what he had to spend in 1952. There is a case
for increasing the maximum that is to be
allowed to a candidate to be spent either for a
parliamentary constituency or in a State
Legislative Assembly constituency. But I do
not agree with the proposal of Mr. Bhargava
that this matter of filing of election returns
should be completely done away with, though
I do agree with him that most of the
candidates who contest these elections have
not the courage to file correct election
expenses, because that would attract the
disqualification clause in the Representation
of the People Act. But is it any remedy to
allow the candidate to continue to spend large
amounts lavishly and continue to corrupt the
voters and thus get elected? We have to
examine whether this system will be
conducive to the preservation of democracy.
Mr. Vice-Chairman, as we know, India is the
largest democracy in the world. In South-east
Asia India is now surrounded by countries
where democracy has been given the go-by
and where dictatorships have assumed power.
We should learn th* lesson and see that
the democracy
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that we cherish is preserved and
strengthened. For that we must have free
and fair elections and money should not
have much to say in the conduct of
elections.

Representation of the

In 1951, the framers of the Re-
presentation of the People Act advisedly
inserted certain clauses in this head,
"Election Expenses" but in 1956, some of
them were amended so that many
loopholes were created through which
large sums of money could be spent even
without deleting this particular clause.
The candidates, with the connivance of
the political parties, can spend any
amount of money without any restriction.
Though the limit that is prescribed under
the Act is Bs. 25,000 for a Parliamentary
seat and Rs. 6,000 to Rs. 9,000 for an
Assembly seat, depending upon the State
in which a Member is contesting,
expenses incurred by the parties on behalf
of the candidates in particular constitu-
encies are not accounted for. Virtually,
what Mr. Bhargava wants was conceded
by the Government when they amended
the Bepresentation of the People Act
which they should not have. The political
parties now are spending large sums of
money, particularly the ruling party
which has got power and authority to
distribute patronage can afford to spend
large sums of money. Time and again we
have been pleading that the donation by
companies to political parties should be
done away with, that the company law
should be so amended that donations by
companies are not allowed or en-
couraged. As has been mentioned by my
friends, many courts have already pointed
out that these companies donate large
sums of money to political parties,
particularly to the ruling party, with an
ulterior motive and this was clear in the
statement that was filed by Tata Sons in
the High Court of Bombay. Whatever
may be the high ideals, they are liable to
be circumscribed by the impact of
influence that these companies and big
business concerns will have. If
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you want to save democracy from the
clutches of big business concerns and
from the clutches of exploiters, it is but
necessary to see that this particular
provision in the company law is so
amended as not to allow donation by
public companies to political parties any
further.

Mr. Vice-Chairman, the Second Be-
port of the Election Commission, after
having gone through two general
elections, gives certain important facts as
to how some of the candidates were not
able to file election returns and how they
were disqualified. They have also pointed
out the need for amending the Act so that
expenses that are now permitted to be
incurred by candidates are slightly
increased instead of doing away with that
provision at the present moment. They
want certain more restrictions to be
imposed because the amendment of 1956
had so much liberalised the provisions
that so many loopholes wer, available to
the candidates to spend as much as they
wanted. If this Bill is accepted, and if this
particular clause is deleted from the
Bepresentation of the People Act, then it
would mean that the entire chapter on
corrupt practices that is now adumbrated
in this Act would have to be deleted. The
candidate can very well go on corrupting
the voters to any extent possible. It is not
that they are not doing it now; they are
doing it under certain limitations but if
these limitations were removed then they
would spend as much as they like.

It is, therefore, necessary for us to see
that the voters are not corrupted. I know
they are being corrupted now. Mr. Kureel
gave us instances of how the poor voter
is paid some sum so that he would vote
for a particular candidate Or a party, how
drink and other things play a vital role in
influencing the voters in general or by-
elections. My charge 1is that the
Government has failed in its primary
duty. After having been in power for the
last sixteen or seventeen years,
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it has not educated our voters with regard
to their rights and responsibilities. We
have seen, Mr. Vice-Chairman, that
about fifty to fiftysix per cent, of the
voters go to the polls during elections. I
am sorry to say that in most of the
constituencies the intelligentsia does not
go to the polls at all. This section also
has failed in its duty to the country but
the Government has failed miserably in
not having educated our voters with re-
gard to their rights and responsibilities,
particularly with regard to their right to
elect representatives once in five years
who will either safeguard or jeopardise
their interests. I plead that more effective
steps should be taken by th, Government
to educate our voters properly in regard
to their rights and responsibilities.

Mr. Vice-Chairman, we have said that
the ruling party has come to power with a
minority vote, with less than fifty per
cent, of the vote. In effect, it does not
represent the majority of the people of
this country. So, the time has come for us
to decide whether we should not think of
revising the very electoral system, the
system of voting and whether we should
not introduce the system of proportional
representation. Mr. Vice-Chairman, Mr.
Mani pointed out that if the candidates
are asked to file their election returns
with an affidavit, most of the candidates
would be obliged to file proper election
returns. That was one of the provisions
which existed in the enactment of 1951
but, for reasons best known to the
Government, this was amended in 1956. 1
read from page 182 :

"Under the old law, a candidate had
to make a declaration on oath before a
Magistrate and file it along with the
return of his election expenses. This
declaration has been dispensed with."

This is a very wholesome clause, a very
useful one, which will aict as a deterrent
on the erring candidates. It
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would be better, if th, present Act is
amended, to include this provision that
was deleted from the Act in 1956. Under
the 1951 Act whatever expenses were to
be incurred by a political party were to be
included in the election returns filed by
the candidate but in 1956 it was removed.
This is what the Election Commission
says:

"The result is that no expense,
however large th, amount may be,
which is incurred by , party orga-
nisation in furthering the prospects of a
candidate supported by it is required to
be entered in the account of the
election expenses of the candidate So
long as he can make out that such
expense was not authorised by him or
by his election agent."

Under this any amount of money can be
spent by a candidate or by a party in an
assembly election or in a parliamentary
election. So the power of money will be
so effective that the merit of the
candidate is taken away and many a time
the illegal practices that will be resorted
to by the candidate or by the party will
pay rich dividends and defeat the very
purpose of democracy, the very purpose
of free and fair elections. (Time bell
rings.) This is a Bill, Mr. Vice-Chairman,
on which I can speak as long as I like.

THE VICE-CHAIRMAN (SHRI AKBAR
ALIKHAN) : There are other speakers.

SHRI MULKA GOVINDA REDDY: I
know it can be continued on the next
non-official day.

The Commission has also recommen-
ded that the maximum limit of election
expenses may for instance be revised
liberally to a higher figure and all
expenditure incurred on behalf of the
candidate by his party or his well-wishers
with his constructive consent may be
made accountable
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This is a very salient recommendation
made by the Commission and the

Government should think of amending
the Representation of the People Act to
include this salient provision so that you
can limit the election expenses to be
incurred by a candidate in a particular
constituency. I would also suggest that it
should be made obligatory on the
candidate when he files his nomination
paper to file a declaration of his assets
both movable and immovable. Then you
will come to know the Worth of the
candidate— the financial aspect—before
he entered into the election field and after
he completes the election process you will
come to know how much money he has
spent. This is one tof the ways by which
the election expenses of candidates can be
checked. This you should do if you are
really sincere that democracy in India
should thrive, that democracy coupled
with the objective 'of a socialist society
should thrive, that the power of money
bags should be curtailed, that there should
be fair and free elections without the help
of Big Business and without resorting to
helping big industrial concerns and
getting go'od rewards from them;
otherwise democracy will be a mockery
and will be in name only.

I would like to quote an instance.
Under this Act the election expenses for
an Assembly candidate in Uttar Pradesh
is limited to Rs. 9,000. Mr. K. D.
Malaviya, former Minister of Mines and
Fuel, collected Rs. 10,000 from
Serajuddin & Co, which is more than the
legal limit that has been allowed by the
Act. Thus he himself, may not be directly
but indirectly, has committed a corrupt
practice.

SHRI LOKANATH MISRA: That is
only one of the known sources. There
may be many others too.

SHRI MULKA GOVINDA REDDY:
New, this is one instance. There are so
many other instances which have come
to light. Only the other day the Home
Minister was pleased to accept that
there was another
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entry of Rs. 50,000 as having been
paid to the former  Secretary
of Mr. Malaviya which may have
been meant for election purposes or
for som. other purpose. So this is
very important. If you want to pre
vent the ruling party ----------- (Interrup
tion) .......... or the Ministers in au
thority—whoever he is, whether he is
a PSP Minister or a Congress Minis
ter—from encouraging such black-
marketeers and unsocial elements you
should prevent them from taking do
nations from industrial concerns and
companies so that they will not be
obliged to go out of the way in help
ing these unsocial elements and big
business. Therefore, it is necessary
that we should fix a limit. It is al
ready there; if necessary we may in
crease it but the elections should be
as cheap as possible, otherwise it will
not be a battle of parties or battle of
ideologies but it will be a battle of
resources and it is not going to be a
go'od augury for Indian democracy.
With these words, I close my speech.
Thank you.

SHRI M. GOVINDA REDDY (My-
sore): Mr. Vica Chairman, the provisions
of th, Representation of the People Act
limiting election expenses have a salutary
principle behind them. The object of
incorporating  those  principles  as
explained by Prof. Wadia is to see that
representation of the people is not within
the reach only of a few who have ample
means but is within the reach of those
who have either moderate means or have
no means at all. It is just with this pious
object that these principles have been
incorporated and our experience in these
three elections shows that the object 'of
incorporating these principles has not
been achieved. Elections have been
becoming more and more expensive and it
is becoming more and more impossible
for people of moderate means to seek the
opportunity of representing the people. It
is only people with ample means, big
money bags, that can hope to come unless
they belong to organised parties. Even in
organised parties also, as was being
mentioned by an hon. Member who
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before me, the ey, is for one's pocket and
not for the merit so much so that the man
who really wants to represent the people,
who comes from the masses, and who
can really give them the best service, is
put beyond the pale of representation.
This is our experience.

Now, we have to see first whether these
provisions are enforceable and secondly
whether they are really enforced. They
are enforceable in the sense that election
returns are made obligatory to be
submitted. That is true; in that respect
these provisions are enforceable but are
they really enforced in the spirit and the
letter of the law? Nobody can say that
they are enforced in the spirit and the
letter of the law. That is because n'o
election return—perhaps in most cases if
not, all,L—conforms to reality. That is why
very many Members have dwelt upon this
at length to show that it has not been
practicable to submit true returns of
election expenses or that it is not a fact
that these provisions have been complied
with. If that is so, the fact which agitates
the mind of some of the Members, and
has surely agitated the mind of Mr.
Bhargava, is in a young democracy like
that of India where there is urgent need
for setting up good traditions before the
people, are we setting up a good tradition
by making it openly known to the entire
mass of the people that those who go to
frame legislation go there themselves by
violating the law? Is this a good tradition?
Is this something which deserves to be
placed before the people or should we do
something about it or not? If legislators,
those who go to frame legislation and in
whose hands the destiny of the country
lies, are the first people to violate the law,
then are the people receiving proper
training? Can w, expect a generation,
laying their foundations upon such a
political training as this in the election
campaign, to play the role of a good, true
and honest citizen? It is this that, we have
to look into, not the financial aspect.
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do not think that any Member would say
that this is a position which should be
tolerated. It should be remedied.

Now, I will come to examine whether it
is practicable at all. As some Members,
who have spoken before me, have said,
our people are not used to accountancy.
The majority of them coming particularly
from the rural areas are not used to
accountancy. Our constituencies are
large. Then, the time given for carrying
on an election campaign is small, it is
little. During this period is it possible for
a person to keep an exact account? A
man may be scrupulously honest. A
candidate may be scrupulously honest,
Maybe his election agent may forget to
bring to his notice one item of
expenditure or forget to furnish him two
or three vouchers and maybe his
opponent or rival knowing this fact will
bring him into trouble. It is not
practicable to keep true and exact
accounts even if one really intends to be
very honest.

Thirdly, it is alsto not practicable to
limit the expenditure to the present levels
in most of the constituencies. Wherever
there is an organised party fighting, it is
possible to limit it, but where there are
strong rivals who have plenty of money
to spend and who know fully well that
these provisions of the Representation of
the People Act are really not enforceable
Act and that they cannot be taken to task
for submitting false returns, it is not
practicable. So, when he comes and
spends freely, the candidate who has
taken some risk in contesting and
spending money, cannot afford to lose
the constituency on that account. So, he
will have to spend. All these possibilities
have to be considered.

Now, in order to prevent such a state of
affairs, it is very difficult to find a
solution. There is one solution and that is
the lure of money should be taken away.
The socialist countries have done this
trick. Beyond a certain sum money
cannot fetch anything there and,
therefore, there is no temptation for
them to earn mora
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money. But we are far from .that stage. Now,
the next thing is the office of a member of a
legislature, either member of a State
Legislature or a Member of Parliament, is
influential. As long as the Government enters
into every sector of the life of the individual
and as long as these positions are positions of
influence, they are tempting places and we
cannot render them less influential as long as
the object of the Government is social
welfare. S'o, that is also not possible.

Representation of the

The next solution would be better
examples, examples of selfless men
contesting elections and serving the public in
the right spirit as in England. For example, in
England, if a candidate is not willing, the
people of the constituency go and petiti'on to
him, wait on deputation and request him to
represent them. Then, they collect funds and
carry on the campaign for him. Such a happy
position we cannot dream of because such
selfless, devoted examples are few. Even in
organised parties the examples are few. If
there are many such examples, it is possible
that the people will see those examples and
thus get wise. They will not give their support
to monev or monied people if they are not
desirable, but such a position is not there.

Then, the r>nly other possibHty is for the
respective political parties to come together
and evolve a code of conduct in this matter to
see that their candidates give proper election
returns and carrv on a decent election cam-
paign. From what we have seen of political
parties, including mine, I do not exempt mine,
such a step is not possible. There was an
attempt made for the poMtical parties to come
together just before the last election to evolve
a code of conduct, but I do not think it came
to much. If such a pos'tion could be brought
about, if a code of conduct could be evolved,
it is possible that a salutary atmosrjhere could
be created, but I do not think in
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the present position of the political parties
such a solution could be achieved.

Now, some hon. Members were referring to
political education that we should give to the
people. Well as I told you, the political
education that we are- giving in our election
campaigns is not of the right sort. So, the
position is really hopeless. It looks as though
we have to carry on as we are and time alone
can educate the voting public. We see an
improvement in the mentality of the electorate
from the First Election to the Second Election
and from the Second to the Third Election. In
the last two elections, we have seen that some
individuals, however powerful they were,
however influential they were, however much
money they spent—if they were not desira-
ble—were repulsed by the electorate There
have been such instances. [ think the
electorate is getting wise on those lines and
time may perhaps give them better education.
If this Bill is sent for circulation— and I am
for sending it for circulation—I am sure the
people will not be for deleting these
provisions. That is because they do not want
the monied people to get the field of election
entirely for themselves. Whatever it is, it is
good to assess public opinion and be guided
by public opinion.

Thank you, Mr. Vice-Chairman.

SHRI LOKANATH MISRA: Mr. Vice-
Chairman, I rise to oppose the Bill. When I
hear Congressmen quoting Gandhiji, it
reminds me of a saying in EngMsh, namely.
"Devil quoting the Scripture". Those who
follow his principles ought to quote him, but
you have forfeited that and wh.en it pavs
dividends the Congress Party takes advantage
of Gandhiji's name. When it comes to living
up to his principles, those are left in the air.
So much so, here 's a piece of legislation
which contemplates to omit an innocent
restriction like the submission of election
returns. The ru'es are not as str'ngent as thev
ought to be. Under the Representation of the
People Act,
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the candidates only are supposed to file
election returns, while the party does not
have to take any responsibility about it.
The party can spend any amount and the
candidate will escape under the pretext
that all other expenditure which has not
been included in his election expenses ac-
count, has been spent by the party and not
by himself and that he does not know
anything about it. In regard to this I shall
quote something which has already been
quoted once in this House. It is the
statement of one of our ex-Chief
Ministers of Orissa, Shri Naba Krushna
Choudhury who is otherwise a very
respected man in this country, and he is
now one of the topmost leaders in the
Bhoodan movement. He says:

"Securing funds from big busi-
nessmen for winning the elections not
only resulted in the filing of false
election returns when actual expenses
were much higher than permissible
statutory limits but also led to the
keeping of duplicate accounts to
conceal such transactions from tax
collectors . . . Emphasizing that no
businessman would part with his
money without expecting something in
return, Mr. Chaudhury felt Congress
leaders were encouraging businessmen
to indulge in such practices."

This leads us to believe that the double-
edged weapon of corruption works both
ways simultaneously. The ruling party
which is collecting funds from the
capitalists is corrupting both the sectors,
the capitalists as well as the voters. Not
that they corrupt any one of them, but
simultaneously they corrupt both. By
exacting funds, by milking the companies
and enterprises to the maximum extent,
they corrupt them because, as has been
said earlier by my revered friend, Prof.
Wadia, under the present economic
circumstances in the country, each
businessman has to look forward to the
Government for a certain quota or licence
or permit without which he cannot go
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a step forward. If he has to set up a new
factory, he has to look to the Government
for the permission for it, then for the
licence, for cement, for rods, and for a
number of other things that are necessary
for building the factory. Further he has to
look to the Government for raw materials.
Then he has to be on the watch regarding
the labour legislations and their
compliance. Naturally, if the entire
Government machinery is not kept in
good humour, each step will be a step of
horror for him. So, between incurring the
displeasure of the ruiing party an™ parting
with funds each businessman would
prefer to part with funds rather than
incurring the displeasure of the ruling
party. That is how corruption has crept in.
No businessman chooses to become a
blackmarketeer. No businessman wishes
to indulge in malpractices unless he is
forced to do that. Under the cir-
cumstances, when he is pressed to pay
much beyond his capacity he has to pay it
or else the only other alternative left to
him i, that he has to incur the displeasure
of the ruling party and the rulers.
Naturally, he prefers the first, and he tries
to find out ways and means to replenish
whatever has been paid to the ruling
party, and the ruling party shuts its eyes to
all this till somebody from the opposition
raises the issue. And only when it
becomes very difficult for the ruling party
to conceal it, then it comes with a flash of
news that some malpractice has been
unearthed. Unless this law becomes more
stringent, we will go on corrupting the
businessmen. On the other hand what
happens? When the money is collected, it
is to be spent for the elections. After its
taste of power, the Congress Party is now
thinking to perpetuate itself whatever may
be the means. At least that is one of the
lessons that the Congress Party has learnt
from the Communist Party; that is the
only one lesson. Whatever may be the
means, we must stick to power. Even if it
means that the entire country gets
corrupted, it does not matter if we can
perpetuate ourselves. Particularly in my
state, Sir, what his come
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to my notice is that contractors were
appointed to get ballot papers. Villages
now have political contractors to get the
ballot papers, and each ballot paper is
paid according to the number of voters
that will vote in favour of the ruling
party.

THE DEPUTY MINISTER IN THE
MINISTRY or LAW (SHRI BIBUDHEN-
DRA MISRA): When was it practised?

Representation of the

SHRI LOKANATH MISRA: It was
practised during the mid-term elections,
during the parliamentary elections and
even during the bye-elections where I
had been there myself.

SHRI BIBUDHENDRA MISRA: 1
would like to correct the hon. Member.
He ought to know that the ballot paper
cannot be brought out now. It has to be
marked in the presence of the returning
officer. My friend in his ignorance said
that.

SHRI LOKANATH MISRA: I am
coming to that. That is not very difficult,
even now I will explain it. [ am sorry to
mention this. I had been to all the bye-
elections.

SHRI A. M. TARIQ (Jammu and
Kashmir): Was it marked as Swatan-tra
ballot paper?

SHRI LOKANATH MISRA: It was
marked as Kashmiri ballot paper. I am
sorry to say that I had been to the bye-
elections in Orissa, whereas my hon.
friend, the Minister, had not. I had the
privilege of going and working in the
elections because I happened to be the
President of the District Swatantra Party.

SHRI M. GOVINDA REDDY: How
did it happen?

SHRI LOKANATH MISRA: It is
happening. That is what I was going to
explain. He did not allow me to explain.
This was evident again from the forecast
that the ruling party made and it was
actually tallying with the figures which
came out. Supposing a forecast is made
that
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their candidate is going to win with 12
000 votes, in actual practice you get the
election results the next day that the
candidate has won with 12,000 votes.
Without appointment of contractors . . .

SHRI M. GOVINDA REDDY: Every-
where that is possible.

SHRI LOKANATH MISRA: This does
not become possible unless this is done .

SHRI SHEEL BHADRA YAJEE: We
are discussing the Bill and not the ballot
paper. It is all irrelevant.

SHRI LOKANATH MISRA: It seems
that Mr. Yajee does not probably follow
the proceedings. Because we are
discussing election returns, because we
are discussing how it affects the people,
naturally these things have to come in. If
Mr. Yajee does not follow the
proceedings, I would request him to
follow the proceedings at least if he sits
in the House. {Interruption). The ballot
paper can now be taken only because it is
sealed in the presence of the presiding
officer, and a separate apartment is
allotted where they have to mark it, and
after marking it they take it out. I have
also taken the information from the
different villages where I happened to go.

SHRI M. P. BHARGAVA: What were
your representatives doing then?

SHRI LOKANATH MISRA: Our
candidates did not have the money bags.
That is what I am coming to. You must
allow me to say that.

SHRI A. M. TARIQ: I would like to
know from him . . . (Interruptions) .

THE VICE-CHAIRMAN (SHRI AKBAR
ALIKHAN): Let him proceed.

SHRI LOKANATH MISRA: The hon.
Members would kindly leave it to the
Minister to reply. Let them not reply
themselves.
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SHRI A. M. TARIQ: I would like to
have one information from him. Does he
mean that all Swatantra candidates are
sleeping beauties and they do not know
what is happening?

SHRI LOKANATH MISRA: We left
the Congress beauties as they were.
Because they were beauties they were
left, who would adorn all the legislatures,
that is why we left them. Then, Sir there
is a news item in The Hindustan Times'
which does not come from the Swatantra
Party nor can it be objected to by the
hon. Members of the Congress Party here
because it comes from one of their top
men. It is a news item from New Delhi.
It says: —

"A clash between Mr. K. Hanu-
manthaiya, former Mysore CM, and
the West Bengal Congress leader, Mr.
Atulya Ghosh, over the means adopted
by Congressmen to acquire position
occurred at the All-India Congress
Committee session today."
(Interruption)

We had the privilege of having such an
ambitious man in Orissa. The news item
goes on:

"Mr. Hanumanthaiya said that he
had heard that a Chief Minister had
attained his position by 'spending a few
lakhs." He had also heard that if one
could spend a few crores one could
even become the Prime Minister."

That is where the ruling party stands.
(Interruption). I said that we had the
privilege of having an ambitious man in
Orissa. He is no longer the Chief
Minister there. I am happy he is
ambitious enough. (.Interruption) .

THE VICE-CHAIRMAN (SHRI AKBAR
ALIKHAN): Please do not interrupt.

SHRI LOKANATH MISRA: T would
point out one thing, Sir. Any irrelevancy
that occurs in my speech is due to my
Congress friends because they provoke
me to say something in answer to their
interruptions.
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THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): You stand up to their
provocation.

SHRI M. GOVINDA REDDY: You are
not bound to utter irrelevant things.

SHRI LOKANATH MISRA: This is
where we have come to. If in a de-
mocratic set-up money bags are counted
as the factors to finally determine who
the elected member would be, then
naturally, the ambitious man can boast of
becoming the Prime Minister one day
and if there is a competition between this
ambitious gentleman and Messrs. Birlas,
he has to withdraw himself in the contest
because there would be other people
capitalists, who can get into the Prime
Minister's shoes more easily through this
method. Is it where we are heading to?
And here is somebody from the Congress
who boasts of it. He knows naturally the
weaknesses. He knows where the soft
spots are. I would like to have very
stringent measures. But here is somebody
who wants to relax even the least
restriction that we have in this
connection. (Interruption).

THE VICE-CHAIRMAN (SHRI AKBAR
ALIKHAN): NoO, no, don't interrupt.

SHRI LOKANATH MISRA: There-
fore, I would impress upon the hon.
Members not to be guided by all the
arguments put forward for the elimi-
nation of this provision. But on the other
hand, if we want to check corruption
among the capitalists, if we want to
check corruption among the voters and if
we want to strengthen the democratic
set-up, in the country, then we need
much more stringent measures. Even we
can go to the extent of punishing
offenders with rigorous imprisonment for
ten or five years if he submits a wrong
election return. As has been suggested by
Shri Mani, if he does it on an affidavit, it
is by far better because that would
probably solve the problem. Now, as it
is, no candidate who files his election
return on wrong figures can be
prosecuted but once he makes
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it on an affidavit, then prosecution can be
launched against him.

SHRI MULKA GOVINDA REDDY: What
about Rs. 150?

THE VICE-CHAIRMAN
AKBAR ALIKHAN) :  Let him go on.

(SHRI

SHRI LOKANATH MISRA: One thing
more. The hon. Member who has brought
forward this Bill gives us an explanation that
since everybody is exceeding the limit, we
should do away with it. But I am not satisfied
with that explanation. Now, Sir, thieving is
punishable but all the same there are so many
thieves. Would that guide us in eliminating
punishment for thieving? On the other hand,
we must make the law more stringent. People
are exceeding the limit and the Government is
helpless about it, that is no argument to be put
forward for the elimination of this innocent
restriction. Naturally, I oppose it.

SHRIN. VENKATESWARA RAO (Andhra
Pradesh): Sir I rise to support the Bill moved
by my hon. friend, Shri Bhargava. As has
been pointed out by more than one Member
from both sides of the House, ours is the
biggest democracy in the world In fact, it is
the biggest democracy in history. In a fine
speech full of relevant facts, my hon. friend
Shri Lin-gam mentioned that as many as 20
million voters were going to the polls in our
country. It is obviously a slip of the tongue; 1
am sure what he meant was 20 crores of
people. Sir, the population of the United
States is about 18 crores. The population of
the U.S.S.R. is about 20 crores. Our Voters
are thus as numerous as the populations of
these two mighty countries of the world.
When millions and millions of voters are
there, our constituencies are bound to be large
As Shri Lingam himself has pointed out, our
Parliamentary constituency is five
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times as big as that of Great Britain. A
candidate  either for our  Assembly
constituency or for our Parliamentary
constituency has to cover hundreds of miles
and has to meet thousands of people. For him
to approach each individual voter and then to
appoint his election agents at every polling
booth, is no easy matter and the expenditure
involved is necessarily heavy. No candidate,
however scrupulous and honest he may be.
would be able to confine himself strictly
within the prescribed limit of expenditure.
Under these circumstances, most candidates
are now obliged to underestimate their
expenditure while submitting their returns. As
it was pointed out by Shri Bhargava in the
Statement of the Objects and Reasons for his
Bill, this is taking place on a very large scale.
It is I believe, Sir, no exaggeration to say th:it
99 per cent, of the candidates are not now
submitting correct returm.

Now, Sir, in countries where there is only
one party and only one candidate for each
constituency, it is easy for one not to spend
much on his election campaign. Also, in
those countries with the so-called countries of
guided democracy or controlled democracy,
where the franchise is limited to a few
thousands of people, it is easy not to spend
much. But when we are trying to establish in
our country a real democracy based on adult
franchise, with crores and crores of voters,
the election expenditure is bound to be rather
large.

THE VICE-CHAIRMAN ( SHRI AKBAR ALI
KHAN): You will continue your unfinished
speech on the next Bill day. The House stands
adjourned till 11 A.M. on Monday, the 2nd of
December, 1963.

The House then adjourned at five
of the clock till eleven of the clock
on Monday, the 2nd December
1963.



